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Sikkim High Court becomes first to
jomn National Judicial Data Grid

The High Court of Sikkim and Sikkim .Ju-' y ‘Iﬂl Al
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The launching of CIS for High Courts during the function at Chintan Bhawan.

SE Report

GANGTOK, April 1: The
Case Information System
(CIS) for High Courts was
launched by Supreme Court of
India Judge Justice Arjan
Kumar Sikri on Saturday.
The launching was done
during a ‘regional conference
. for enhancing the excellence of
. judicial institutions: challenges
. & opportunities (east zone-II)
here at Chintan Bhawan.
Sikkim High Court Chief
Justice  Satish Kumar

Agnihotri, Justice Meenakshi
Madan Rai, Guwahati High
Court Chief Justice Ajit Singh,
and judges from High Courts
of North Eastern States were
present on the occasion, a press
release informs.
Supreme Court of India Judge
Justice Madan B. Lokur, also the
Judge-incharge e-committee,
participated in the launching
ceremony through video
conferencing from New Delhi.
The revamped website of
High Court of Sikkim, copy
room software for High Court

and subordinate courts of
Sikkim, and SMS module for
High Court was also launched
on the occasion.

With the launching of CIS,
Sikkim High Court has become
the first High Court in the
country to join the National
Judicial Data Grid. Litigants,
advocates and public at large
can now gain access to realtime
data of case status through CIS.
[nformation about the status of
the case are sent to the litigants
by SMS through CIS, the

release mentions.



Regional conference for enhancmg, excellence of judicial institutions at Gangtok

Staff Reporter

GANGTOK, April 1:
Supreme Court Judge Justice
Arjan Kumar Sikri has
observed that role of judges is
not just to deliver judgment on
cases but also to strength the
Jjudicial system.

He was speaking at the
inaugural session of a two-day
‘regional conference for
enhancing the excellence of
Jjudicial institutions: challenges
& opportunities (east zone-11)
here at Chintan Bhawan. It
was organised by National
Judicial Academy, Bhopal in
coordination with the High

Court of Sikkim and Sikkim
JudlcxalAcademy
“Dispensing justice is the
fundamental duty ofthe judge
but another responsibility is
to strengthen and enhance the
judicial system. The faith of
people in judiciary is the
power and strength which has
to be maintained and taken to
new pedestal by the judges,”
remarked Justice Sikri.

He said people’s faith in
the judiciary should not be
diminished for which the
judicial system has to work
more effectively to give
quality justice. Quality justice
includes delivery of good

judgment by upholding the
Constitution and rule of law,
he mentioned adding that
judges should bridge the gap

between laws and society.

In his remarks, Sikkim
High Court Chief Justice S.K.
Agnihotri said role of

stakeholders

is equally
important in the justice

executive members must play

a proactive role, he said. He

mentioned that the proposal
® Contd. on page 8

delivery system. Staff
members and government

Regional conference...

of appointing judicial officers is lying pending
with the Law department for the last six months
which has affected the work in judiciary.

National Judicial Academy director Dr. G
Raghuram and Sikkim High Court Judge Justice
Meenakshi Madan Rai also addressed the
function.

Law minister R.B. Subba and Health minister
A.K. Ghatani also attended the inaugural function.

The two-day conference is being attended by
judges and judicial officers from different States.
The conference has six sessions wherein the
participants would be deliberating on various
aspects related with the judicial system and justice
delivery. The valedictory session will take place
on Sunday afternoon.
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Case Information System for

High Courts launched

Gangtok, April 01: Case
Information System (CIS) for the
High Courts was launched by
Judge, Supreme Court of India, Mr.
Justice Arjan Kumar Sikri at
Chintan Bhawan during the
Regional Conference for
Enhancing the Excellence of
Judicial Institutions: Challenges
and Opportunities (East Zonell),
today.

Judge, Supreme Court of
India and Judge-in-charge
eCommittee, Supreme Court of
India, Mr. Justice Madan B. Lokur
also participated in the launching
ceremony through Video
Conference from New Delhi.
Along with CIS, revamped website
of the High Court of Sikkim
(www.highcourtofsikkim.nic.in),
Copy Room Software for High
Court and Subordinate Courts of
Sikkim and SMS Module for High
Court was also launched today at
the same function,

With the launching of CIS,

Gangtok (Tuesday) April 04, 2017
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Sikkim High Court has become
the first High Court in the
country to join the National
Judicial Data Grid (NJDG).
Litigants, Advocates and public
at large can now gain access 1o
realtime data of case status
through CIS. Information about
the status of the case are sent to
the litigants by SMS through
CI8.

Chief Justice, High Court of
Sikkim, Mr. Justice Satish Kumar
Agnihotri, Judge- in -Charge,
Steering Committee, High Court
of Sikkim, Mrs. Meenakshi
Madan Rai, Chief Justice,
Guwahati High Court, Mr. Justice
Ajit Singh and the Judges from
the High Courts of North Eastern
States were also present on the
occasion,
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tion with Naﬁnn
cial Academy, was inag
gurated here in Gangtok
on 01 Apr, :

The two-day confer—
ence organised for the

East Zone Il that includes -

states from North East
India aims at enhancing
the excellence of judicial
institutions and under-
standing the challenges
and opportunities.

- The function was' at-
tended by Judge of Su-
preme Court, Justice AK

sikl--!r
and Development De-
partment Minister, RB
Subba along with Health

Minister, AK Gnatani, -
Chief Justice, High Court

of Sikkim, Justice SK Ag-

nihotri, and Chairperson

Sikkim Judicial Academy

'Human Resource

and Judge High Court of
Sikkim, Justice Meenak-
shi Madan Rai, Director

- National Judicial Acade-

my, Justice G. Raghu Ram
and Chief Justice High

Court of Guwahati, Jus-

tice Ajit Singh

The conference had
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participants from states
like Tripura, Meghalaya,
Guwahati, Manipur, West

-Bengal and Sikkim. The

conference was also at-
tended by Chief Judicial

'Magistrate, Judicial Mag-

istrate and law students
of the state
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Copy Room Software for  join the Na




